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None appears for the i-pp1icait nor 

has any prayer been made on behalf of the 

4 	--- 	
Applicant seeking adjournment of this year old 

L() 	•4z 	 case of 1996. However, Mr. B.i)ash, learned 

Additional Standing Counsel is present. In the 

said prniSeS, it appears that the Applicant 

is not pressing the matter to proceed further 

and hence this Original Application is 

dismissed for default. No costs. 

Send copies of this order to the 

Applicant and the counsels appearing for both 

the parties. 
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